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© 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 439/2023 

In the matter of: 

Sh. Birender Sangwan ... Applicant 

Versus 

Public Works Department, Delhi & Ors ...Respondents 

STATUS REPORT ON BEHALF OF DELHI POLLUTION CONTROL 
COMMITTEE WITH RESPECT TO ORDER DATED 05.07.2023. 

IT IS MOST RESPECTFULLY SHOWETH: 

. That, this matter was taken up by this Hon'ble Tribunal on 05.07.2023 and was 

pleased to constitute a Joint Committee comprising of DPCC and District 

Magistrate (North West)- Delhi, associate the applicant and representative of the 

concerned project proponents, verify the factual position and take appropriate 

remedial action against the construction work by: 

(a) Forensic Science Laboratory, 

(b) Metro line from Pritampura Metro Station to Haiderpur Badli Metro 

Station, 

(c) Tecnia Institute of Advance Studies, and 

(d) Gitarattan International Business School. 

. That copy of the Original Application as well as Order dated 01.09.2023 and 

05.07.2023 was received by DPCC on 13.09.2023. 

. That, in compliance of the order dated 05.07.2023 passed by this Hon‘ble 

Tribunal, joint inspection of the site was carried out on 18.10.2023 by the 

representative of DPCC and Tehsildar (Saraswati Vihar). During the inspection it 

was observed that: \

96



< 
  

No. 

Name and Address of the 

site 

Name and contact 

details of the 

person present at 

the site 

Observations 

  

Forensic Science Laboratory, 

Madhuban Chowk, Bhagwan 

Mahaveer Marg, Sector-14, 

Rohini, Near Rohini Court, 

Delhi-110085 

No authorized/ 

responsible —__ person 

was present at the site 

e During inspection 

building construction 

work found completed. 

e One stationary Anti-Smog 

Gun (ASG) in working 

condition found installed. 

e This site is registered on 

DPCC dust portal as the 

plot area of the site is 

more than 500 sqm and 

the provisions for 

compliance regarding 

dust emissions had 

already been 

communicated to them. 

e As enquired from Mrs. 

(AE Civil) 

PWD telephonically no 

Aishwarya 

trees were cut down for 

this project. 

  

    
Construction of metro line 

from Pitampura Metro 

Station to Haiderpur Badli 

Metro Station (Contractor: 

KEC International Pvt.)   
Sh. Mukesh Chauhan 

(JE) (DMRC) 

9971553770 

  
e During inspection 

shuttering of column was 

going on. 

e Construction material was 

found covered. 

e Wind breaking  wall/ 

Metro barricade were 

present. 

e As informed by _ the 

person present at the site 

mobile water sprinkler 

sprinkles the water near 

the site in two shifts i.e. 
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(3) @ 

morning and evening. 
  

e Traffic movement was 

observed smooth near the 

site during inspection. 

e DDA park wall was found 

broken during inspection 

and no information has 

been provided by 

contacted person 

regarding cutting of trees 

for the said site. 

  

  

3. Technia Institute of Advance | Smt. Preeti Batra} e Building already 

Studies, 3 PSP, Institutional | (Chief Academic Co- completed and no 

Area, Madhuban Chowk, | ordinator) construction activity 

Bhagwan Mahaveer Marg, | 9250408934 found/observed at the said 

Sector-14, Rohini, Delhi- institute. 

110085 

4. Gitarattan International | Dr. Vikas Nath|e During inspection 

Business School, Madhuban | (Director) construction work was not 

Chowk, Outer ring road, | 9310382077 going on  and_ no 

Block-D, Sector-14, Rohini, construction activity 

Delhi-110985 observed. No construction 

workers were present at 

the site. 

e Wind breaking wall was 

provided at the 

construction site. 

e Sanction under clause 336 

of Delhi Municipal 

Corporation Act, 1957 

issued by MCD was 

submitted by the person 

present during joint 

inspection.           
  

Copy of the joint inspection report dated 18.10.2023 alongwith Geo-tagged & 

time-stamped photographs are enclosed herewith as ANNEXURE-1(Colly). 
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) 
5. That out of four sites, in two sites (Forensic Science Laboratory and Technia 

Institute) construction was over, as reported by the joint inspection team. In one 

project (Gitarattan International Business School) construction work was not 

going on and in fourth project (Construction of metro line) construction activity 

were going on with all precautionary measures as laid down by Ministry of 

Environment and Forest. Therefore inspecting team not recommended any action 

against the project proponent. 

6. That joint inspecting team reported that DDA park wall was found broken and no 

information has been provided by contacted person regarding cutting of trees for 

the said site. 

7. It is therefore requested to this Hon’ble Tribunal that the present action taken 

report may kindly be taken on record. 

(Satermder Kumar) 
Sr. Environmental Engineer 

Delhi 

Dated \f ovaber, 2023 
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fonnecure- | (Cally ) 

@ 

  

Joint Inspection Report in NGT matter O.A No 439/2023 

As per the Hon’ble NGT order dated 01.09.2023 and 05.07.2023 in O.A No 

439/2023 in the matter of “Birender Sangwan Vs. Public Works Department, 

Delhi & Ors” regarding construction work at Forensic Science Laboratory, 

Rohini, metro line from Pitampura Metro Station to Haiderpur Badli Metro 

Station, construction work on the sites at Technia Institute of Advance Studies 

and Gitarattan International Business School. 

On 18.10.2023 inspection of aforementioned sites was carried out by the 

nominated members of Joint Committee and following are the observations: 

  

  

  

  

S.No. | Name and Address of Name and contact details | Observations 
the site of the person present at 

the site 
I Forensic Science | No authorized/ | During inspection building construction 

Laboratory, responsible person was | work found completed. (Annexure-1A) 
Madhuban Chowk, | present at the site One stationary Anti-Smog Gun (ASG) in 
Bhagwan Mahaveer working condition found _ installed. 
Marg, Sector-14, Rohini, i (Annexure-1B) 

Near Rohini Court, asian This site is registered on DPCC dust 
Delhi-110085 S blia, portal as the plot area of the site is more 

/ if than 500 sqm and the provisions for 
& compliance regarding dust emissions had 
} ye already been communicated to them. 

4 ica (Annexure-1C) 
> ee | As enquired from Mrs Aishwarya (AE 
evs Civil) PWD telephonically no trees were 

cut down for this project. 

2 Construction of metro | Sh. Mukesh Chauhan (JE) | During inspection shuttering of column 
line from  Pitampura | (DMRC) 9971553770 was going on. (Annexure-2A) 

Metro Station to Construction material was found covered. 

  
Haiderpur Badli Metro 
Station (Contractor: KEC 
International Pvt.) 

    
(Annexure-2B) 

Wind breaking wall/ Metro barricade 

were present. (Annexure-2C) 
As informed by the person present at the 
site mobile water sprinkler sprinkles the 
water near the site in two shifts i.e. 
morning and evening. 
Traffic movement was observed smooth 
near the site during inspection. 
(Annexure-2D) 
DDA park wall was found broken during 
inspection (Annexure-2E) and no 
information has been provided by 
contacted person regarding cutting of 
trees for the said site.   
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Technia Institute of 

Advance Studies, 3 PSP, 

Institutional Area, 

Madhuban Chowk, 

Bhagwan Mahaveer 
Marg, Sector-14, Rohini, 
Delhi-110085 

Smt. Preeti Batra (Chief 
Academic Co-ordinator) 

9250408934 

Building already completed and no 
construction activity found/observed at 
the said institute. (Annexure-3A) 

  

    
Gitarattan International 

Business School, 

Madhuban Chowk, Outer 

ring road, Block-D, 
Sector-14, Rohini, Delhi- 

110085 

  
Dr. Vikas Nath (Director) 

93 10382077 

  
During inspection construction work was 
not going on and no construction activity 
observed. No construction workers were 
present at the site. 
Wind breaking wall was provided at the 
construction site. (Annexure-4A) 

Sanction under clause 336 of Delhi 
Municipal Corporation Act, 1957 issued 
by MCD was submitted by the person 
present during joint inspection. 
(Annexure-4B)     

Inspection was carried out by: 

Sh Deepanshu Puri JEE, DPCC 

Sh Prem Chand Tehsildar, Saraswati Vihar 

on behalf of DM (NW), GNCTD 

Q 
¥; 

Oh er-o 

    

(hors) 
(gaan d Wh? 

* 

  

¥ 

’ f
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oth 

Madhuban Chowk, Outer Ring Rd, Block D, 

New Delhi, Delhi, er India 

Latitude 

28.7053607 

Local 05:23:39.PM 

GMT 11:53:39 AM   
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Madhuban Chok, Bhagawan Mahavir Marg, Sector 14, Rohini, 
near Rohini Court, Block D, Sector 14, Rohini, Delhi, 110085, 

India 

Latitude Longitude 

28./059884° 77.1312069° 

Local 03:20:43 PM Altitude 215 meters 
GMT 09:50:43 AM Wednesday, 18.10.2023   
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| Annexure. - [CO 
oe By speed post ~A 

DELHI POLLUTION CONTROL COMMITTEE 
sat 

a 

dpcec 

vt: 
  

  

  

Saw | aN’ NTROL € aie 
| gh oe ENVIRONMENT, GOVT. OF NCT OF DELHI SY LIFE 

ae &, ISBT BUILDING, KASHMERE GATE, DELHI-110006 YW Lifestyle for 
yer | : _______ Visi us at: http://dpec.delhigovt.nic.in Environment 
F-Ne/DPCCICMC-Iii DustPortal/20337 7 BE Y 

i CY   Dated: 64-~(0-23 
To, 

os Upgradation and Construction of an Additional Building in 
premises of Forensic Science Laboratory, Superintending Engineer, 
Health-I1, PWD, Rohini Delhi-1 10086 

SUB: Management of dust from Construction & Demolition Activity: Implementation of Graded 
Response Action Plan in Delhi, NCR — Reg.. 

Delhi Pollution Control] Committee has developed an online mechanism through a Web Portal namely 

“Dust Pollution Control Self-Assessment” at https://dustcontroldpec.delhi.gov.in for self-assessment by 

construction agencies with respect to dust pollution on their sites in pursuance of directions dated 11.06.2021 by 

SASS ee atl ey Tsien ( CAG AG edie De avira Capa bata Ahern Ai gHBem em ae 

The above mentioned directions envisagesto self-monitor/ self- audit their activities on the parameters 

mandated/ directed for compliance and to take necessary steps, if required, to improve the status of 

compliance.The project proponents are required’ to carry out self- audit / self-determination for cust control 

measures on the parameters provided on the Web Portal and upload a self-declaration on a fortnightly basis. 

The CAQM has prescribed the targeted action plan for management of dust from C&D Projects in its 

policy to Curb Air Pollution in National Capital Region published in July, 2022. 

The Commission for Air Quality Management in National Capital Region and Adjoining Areas vide its Direction 

No. 75 dated 27.07.2023 has ordered that Graded Response Action Plan (revised in July 2023) to come in to effect 

from 91.10.2023 and directed strict implementation of the aforesaid revised GRAP, Stage-1 of aforesaid GRAP 

envisages not to permit C&D activities in respect of such projects with plot size equal to or more than 500 Sqm 

which are not registered on the "Web Portal" of the respective state(GNCTD for remote monitoring for dust 

mitigation measures in accordance with the above said direction dated 11.06,.202 lissued by the commission. 

In view of above, you are required to ensure strict compliance of all dust measures on your project site namely 

M/s Upgradation and Construction of an Additional Building in premises of Forensic Science Laboratory, 

Superintending Engineer,Health-!{, PWD, Rohini Delhi-110086 and to undertakeproper management of dust 

from your project and upload fortnightly self-auditattaching photgraphs for the compliance points failing which 

coercive action may be initiated by this office for violation of directions of Commission for Air Quality 

Management. 

Piease take a note that Project In-Charge/ Person authorised for the site at dust portal shall be held 

personally responsible for non-compliance observed/noted at their Construction site during remote monitoring 

through aust portat/ by Inspection at sites 
    

i ree ts 

Accordingly, all the project proponents are hereby directed to conduct onsite training specifically for the workers 

engaged in the construction activity and distribute the steps to be taken for control of dust among the worker as per 

enclosed template in Hindi language. Compliance in this regard be submitted within 10 days at 

teameme3dpec@email.com 

Encl: As Above 

( nder Kumar) 
CMC. 

   

104



| 
5 

3 

4, 

FART START SA ATRESIA TRE TT BSH GH TOT ARTA Aneerengueers crore HRI ay 

  

feet vane fraser afify 
vatarer frum, asia usu! aa feet ura gi Li FE 

ee aah, areata} fafeen, HAY re, favett-06 wy Lifestyle for 

eae wach wah at: Xt: http://dpce.delhigovt.nic.in IO 

Yer arg ager 

yer 8 ay ard ang Nev dew & fore stor eeretf we sore aaa ae ace 

Porter eerett ot aaekea aot athandt wet aftren wars &: 
Fafa ewe & ant ah ofa deng Al staniarad an en thn oirawrn 8 fared fae war & were @ yer areca array 
UA ear na vabr A enar stars & Hey Ut YY S000 SH tec a wie a Rea Citar BI 

Raftery da otk fatter & ani ait anit gf eeenfder ox facut ar ia Az er Var arava & fared fh ar cae Bt YR ATER a seh 

Roofer aoa ay Peter sera et et om aret eof areal are aaeaT otrayaen @ othe sa ofa a Prater caer Brsk Bh sir sat anf, 

feared Prater cere St et ATR 7 GTR 

      

tite inaeeinn cee tere 

SDS ERASE Sle aN Nn Ne en noe ener ee 
feet sion arise, 

so edger Pevaeincarnaget Sigg mca gy a doeiaiideiann incu ea herr daw er 

crcl 

Freon erat Sh sgt ee afd get ears ae ae ach athe arene eer ker aa wea OHA Ss Be ar Se Te 

et a card & ferq Heat eset stk cett fet aret at oe vate aa a oat a fosers Rae eT a. 

ag Autor eae (20000 ait tex silts fata Bi Ste) cay scene aTe area ec er ener Rear ae 

forea f get eT Sear eH 

   Stdiimnwctarenaiie 

| Beater eet wearer ase are area) St fs hair teat atte afr 5 werd <A St Shots a aoe, see ures are 
: Rot eg me ed ee a ae tee eaten 

  

  

    oa 

saccces eeeeee eaean aaerr  e i 

  

a re we re he eo see fhe ;    
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(ae Sat Cer yer tte 
Institutional Area, Madhuban Chowk, Bhagawan Mahavir 

Marg, Sector 14, Rohini, Block D, Sector 14, Rohini, Delhi, 

110085, India 

Latitude Longitude 

28./0550769° A eae ioe 

Pile hicwieei Nite ea Antaris 
GMT 09:55:23 AM Wednesday, 18.10.2023 

een = —   
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Latitude Moy ae I WeCe(y gs 2 

28./0484983° 77.13121729 

Local:05:17:25 PM 

GMT 11:47:25 AM 3 
EPeaectetdoke   

  

es  
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mane 
seers 

©) GPS Map 

Madhuban Chowk (Outer Ring Road), Block D, Sector 14, 

Rohini, Delhi, 110085, India 

Latitude Longitude 

28./0560067° 77,.13226299° 

Local 05:42:46 PM Altitude 217 meters 

GMT 12:12:46 PM Wednesday, 18.10.2023 
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sie 

Madhuban Chowk (Outer Ring Road), Block D, Sector 14, 

Rola AV Aa Pla mee] )-loya lately 

Latitude Longitude 

28./0560461° 77.132267847 

Local 05:42:41 PM Altitude 217 meters 
GMT 12:12:41 PM Wes isets easel elzliye   
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Institutional Area, Madhuban anret4 Bhagawan Mahavir 
Marg, Sector 14, Rohini, Block D, Sector 14, Rohini, Delhi, 

110085, India 

Latitude Longitude 

238.7055/975° 77.13189858° 

Local 03:24:25 PM Altitude 217 meters 

GMT 09:54:25 AM Wednesday, 18.10.2023 
ee yor Pana oe eee p = ae ar ed Coe ake Se CT ee ta eee ae fon Bs,  
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2A, Bhagwan Mahavir Marg, Block A, Sector 14 Rohini, Delhi, 
110085, India 

Latitude , Longitude 
28./0622775° 77.12999769° 
Local 03:58:11 PM Altitude 215 meters 
GMT 10:28:11 AM Wednesday, 18.10.2023   
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Local 03:58:04 dA, 
Altitude 218 meters 

moan 10:28:04 AM 
Wednesday 18 10,2033   
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Saroj Super Speciality Hospital Generator Room And Water 

Tank, SAROJ SUPER SPECIALITY HOSPITAL, Block A, Sector 14, 

Rohini, Delhi, 110085, India 

Latitude Longitude 

28./0654445° 77,12908095° 

Local 04:52:21 PM Altitude 219 meters 

GMT 11:22:21 AM Wednesday, 18.10.2023   
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NAME OF THE SANCTIONING AUTHORITY NORTH DELHI MUNICIPAL CORPORATION 

Building Department (HQ) / HQ Zone 

File No. 10101811 Dated: 24/05/2022 

  

To, 

ROHINI EDUCATIONAL SOCIETY 
C-1/30, PRASHANT VIHAR, SECTOR - 14, ROHINI, DELHI. 
New Delhi 

GRANT OF SANCTION 

Sub: Sanction Under Clause 336 of Delhi Municipal Corporation Act, 1957 

Dear Sir/Madam, 

With reference to your application dated 11/05/2022 for the grant of sanction to erect/re-erect/add to/alteration tii 
the building to oarty out the development specified in the said application ee to Plot no. M. INSTITUTE, Pocket 
no. , Block no. ,sector no. , Situated in/ at MANAGEMENT INSTITUTE 
SITUATED AT PSP AREA 2A AND 2B MADHUBAN CHOWK, PHASE -I AND II, ROHINI, DELHI.. | have to state 
eat the ae ie been sanctioned on 22/05/2022 by the MCD subject to the following conditions and corrections 
made on the plans:- 

  

1. The plans are valid up to 23 day of month May year 2027. 

2. The construction will be undertaken as per sanctioned plan only and no deviation from the bye-laws will bé 
permitted without prior sanction. Any deviation done against the bye-laws is liable to be demolished and the 
supervising Architect, engaged on the job will run the risk of having his license cancelled. 

3. Violation of building bye-laws will not be compounded. 

4. It will be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are 

as per prevalent building bye-laws. If any infringement of the bye-laws remains unnoticed the NORTH DELHI | 

MUNICIPAL CORPORATION reserves the right to amend the plans as and when the infringement comes to its 
notice and NORTH DELHI MUNICIPAL CORPORATION will stand indemnified against any claim on this account. 

5. The ay shall not occupy or permit it to occupy the building or use permit the building or part there of affected by 
any such work until occupancy certificate is issued by the sanctioning Authority. 

6. NORTH DELHI MUNICIPAL CORPORATION will stand indemnified and kept harmless from all proceedings in 
courts and before other authorities of all expenses/losses/claims which the NORTH DELHI MUNICIPAL 

CORPORATION may incur or become liable to pay as a result or in consequences of the sanction accorded by it to 

these building plans. 

7. The door and window leaves shall be fixed in such a way that they shall not when open project on any street. 

8. The party will convert the house into dwelling units of each floor as per the approved parameters of the project 

and shall use the premises only for residential purpose. 

9. The building shall not be constructed within minimum mandatory distance as specified in Indian Electricity Rules  
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10. The land left open on consequences of their enforcement of the set back rule shall form part of the public 

street. 

11. The thickness of outer walls will be maintained at least 0.23 mt. (9”). 

12. The basic levels should be got ascertained from the concerned at the site of the construction. 

13. The owner will display boards of minimum size of 3 ft. X 4ft. indicating the following 

i. Plot No. and location 

14. The provision of the display board on the construction site is a mandatory requirement and non-compliance of 
the same will invite a penalty of Rs. 5000/-. 

15. It will be ensured that the construction / demolition work shall be carried out in such a manner that no 
disturbance/nuisance is caused to residents of the neighborhood. 

16. It will be ensured by the owner and the Architect that during the construction the building plans sanctioned shall 
satisfy all the Environmental Conditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye 
laws and as amended from time to time or any specific orders issued by the Govt. 

17. Intimation of Completion of work up to Plinth Level, Plinth Level inspection and the issue of Plinth level 
Inspection shall be done as per procedures laid down in the Chapter 2 of these bye-laws 

18. The building shall be constructed strictly in accordance with the sanction plan as well as in accordance with the 
certificate submitted jointly by the owner/Architect/Structural Engineer for safety requirement as stipulated in 
Chapter 9 of these Building Bye-Laws, and the structural Design including safety from any natural hazards duly 
incorporated in the design of the building as per the Government Of India Notification issued time to time and 
Annexure VII of theses Bye Laws: : 

19. The mulba during the construction will be removed on weekly basis. If the same is not done, in that case the 
local body shall remove the mulba and the cost shall be borne by the owner of the plot. 
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means of erecting a screen wall not less than 8 ft. in height from ground level which is to be painted to avoid 
unpleasant look from the road side. In addition to this a net or some other protective material shall be hoisted at the 
facades or the building to ensure that any falling material remains within the protected area. 

21. Noise related activities will not be taken up for construction at night after 10.00 PM. 

22 (i) Every builder or owner shall put tarpaulin on scaffolding around the area of construction and the building. No 
person including builder, owner can be permitted to store any construction material particularly sand on any part 
of the street, roads in any colony. 

(ii) The construction material of any kind that is stored in the site will be fully covered in all respects so that it 
does not disperse in the air in any form. 

(iii) The construction material and debris shall be carried in the trucks or other vehicles which are fully covered 
and protected so as to ensure that the construction debris or the construction material does not get dispersed 
into the air or atmosphere, in any form whatsoever. 

fo ie iri emissions from the construction site should be completely controlled and all precautions taken in 
at behalf. 

(v) The vehicles carrying construction material and construction debris of any kind should be cleared before it is 
permitted to ply on the road after unloading of such material. 

(vi) Every worker working on the construction site and involved in loading, unloading and carriage of 
construction material and construction debris shall be provided with mask to prevent inhalation of dust particles. 

(vii) Every owner and or builder shall be under obligation to provide all medical help, investigation and treatment 
to the workers involved in the construction of building and carry of construction material and construction debris 
relatable to dust emission. 

(viii) It shall be the responsibility of every builder to transport construction material and debris waste to 
construction site, dumping site or any other place in accordance with rules and in terms of this order, 

(ix) All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these 
orders should strictly comply with by fixing sprinklers, creations of green air barriers. 

(x) Compulsory use of wet jet in grinding and stone cuiting. 

(xi) Wind breaking walls around construction site. 

(xii) All efforts to be made to increase the tree cover area by planting large number of trees of various species 
depending upon the quality content of soil and other natural attendant circumstances. 

(xiii) All the builders who are building commercial, residential complexes which are covered under the EIA 
Notification of 2006 shall provide green belt around the building that they construct. 

23. The sanctioning authority approves Architectural Drawings/Development Control norms with respect to the 
Building Bye Laws and Master Plan provisions only. The technical drawings/documents submitted by the 
owner/consultant/Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility 
Services are considered as part of the records/information supporting the building permit only. The responsibility of 
the correctness of information/application of technical provisions fully vests with the owner/consultant/ 
Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services and shall 
be liable as per laws. 

24. No puncture, perforation, cutting, chiseling, trimming of any kind for any purpose are permitted in the structural 
members(beams / columns)submitted by the structural engineer as structural drawing for building permit in 
accordance with the relevant structural codes. 

25. The sanction will be void ab initio if any material fact has been suppressed or mis-represented of if auxiliary 
conditions mentioned above are not complied. 

PlotNo. M. INSTITUTE — Pkt No. ...........  
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Situated in/at. MANAGEMENT INSTITUTE SITUATED AT PSP AREA 2A AND 2B MADHUBAN CHOWK, PHASE - 
| ee DELHI. 

en. 
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Encl: One set on sanctioned plan 

Copy to: (1) E.E. (Bldg.)Rohini Zone 

(2) AA& C (HQ/HQ Zone) 

26 

Yours Faithfully 

Assistant Engineer (Building) 

HQ /HQ Zone(digital signature) 

For Commissioner NORTH DMC 

    
Signaturedsivi, Verified 
Digitally signeddg3y ARVIND 
CHOUDHAR Ya 
Date: 2022.05§8/ 15:24:32 IST
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